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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 

OA No. 580/2025 

 

IN THE MATTER OF: 

 

Vinod Kumar                …         Applicant 

 

Versus 

State of Haryana &Ors.   …   Respondent 

 

Status Report submitted by the Regional Office, Haryana State Pollution 

Control Board, Karnal, in response to the observations raised by the Joint 

Committee in the report submitted before the Hon’ble National Green 

Tribunal in the matter of Original Application No. 580/2025 titled as Vinod 

Kumar vs. State of Haryana &Ors 

1. The present matter is related to a letter petition dated 09/07/2025 filed by 

Shri Rati Ram, resident of village Kairwali, Tehsil Gharaunda, District 

Karnal, Haryana, which has been registered suomoto as an original 

application No. 580 of 2025.  

The Joint Committee comprising of representatives of Central Pollution 

Control Board (CPCB); Haryana State Pollution Control Board (HSPCB) and 

representativeof District Magistrate i.e. Additional Deputy Commissioner, 

Karnal, Constituted in the matter in compliance to the orders of Hon’ble NGT 

dated 28/11/2025 visited the site on 02/01/2026 & 09/01/2026 and submitted 

progress report on 23/01/2026, which was considered by the Hon’ble NGT 

on 27/01/2026. Hon’ble NGT in its order dated 27/01/2026, observed and 

directed, as follows:- 

Para 02: The Joint Committee has sought eight weeks’ time 

for submission of final report but we find that there is no 

sufficient ground for such extension of time. In case, the 

project proponent has not supplied information to the Joint 

Committee, then HSPCB, which is the nodal agency, was 

required to take remedial action including, issuance of order 

for closure of the unit. As per the report, the project 

proponent has violated CTE/CTO conditions by installation 

of two reactors instead of one reactor and installation of two 

DG sets instead of one DG set permitted by HSPCB. At the 
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time of inspection, one reactor was in operation but the Joint 

Committee has not looked into the aspects of compliance with 

CTE/CTO conditions and environmental norms with respect 

to control of air pollution and installation of air pollution 

control devices.  

 

Para 03: In view of the facts and circumstances, the report of 

the Joint Committee may be filed on or before 15.02.2026 and 

in case of non-compliance, Member Secretary, HSPCB, which 

is the nodal agency and CPCB, Member of the Joint 

Committee shall appear before this Tribunal physically or 

through V.C. to explain the circumstances of non-compliance. 

 

2. Thereafter, the final report was filed on 13.02.2026 by HSPCB on behalf of 

the Joint Committee. The Hon’ble NGT, during the hearing held on 

23.02.2026 (Annexure-1), issued the following directions  

Para 3. None has appeared for the Applicant today. The 

Registry is directed to inform the Applicant about the next 

date of hearing fixed and to ask him to join the proceedings 

physically or through V.C. on that date.  

 

Para 4. Copies of the report filed by the HSPCB and reply 

filed by the project proponent be also sent to the Applicant 

by speed post. The Applicant is given opportunity to file 

objections/response to the same. Objections/response may be 

filed by the applicant within one month.  

 

Para 5. The Registry is also directed to inform the Applicant 

that the Applicant may obtain legal aid from State/District 

Legal Services Authority or Legal Aid Committee of NGT 

Bar Association (PB).  

 

Para 6. Respondent no.4 is also given opportunity to file 

objections to the report of the Joint committee, if so desired 

and is required to file affidavit regarding compliance with 

the recommendations of the Joint Committee to which 

respondent no. 4 has no objections. Objections/compliance 

affidavit may be filed by respondent no. 4 within one month. 

 

In response of non-compliances and shortcomings observed by the Joint 

Committeein its Report, the RegionalOffice, HSPCB Karnal issued the 
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ShowCause Notice (SCN) to the M/s Bajrang Industries, Village Kairwali, 
NaglaMegha Road, District Karnalon dated 13.02.2026 and clarification 
Dated 19.03.2026(Annexure-2)for the observation raised by the committee 
on the non-compliance of Standard Operating Procedure (SOP) for 
Recycling of Waste Tyre Scrap for the recovery of Tyre Pyrolysis Oil, Pyro 
Gas and Char in Tyre Pyrolysis Oil (TPO) Units issued by CPCB on January 
16, 2024. The unit submitted the reply for the above said SCN and 
Clarification on 12.03.2026 and 25.03.2026 respectively (Annexure-3). 

3. Thereafter, the Regional Office of HSPCB, Karnal verified the compliance 
and remedial measures undertaken by the unit during an inspection 
conducted on 03.04.2026. During the inspection, the unit was found non 
operational due to the non-availability of work orders and their personal 
reasons. However, the unit had made provisions for all facilities against 
which observations were raised by the committee. The inspection report 
along with photographs dated 03.04.2026 is enclosed as Annexure-4. 

In view of the details stated above, the Action Taken Report is 
respectfully submitted for kind consideration and may kindly be taken on 
record. This office shall duly comply with any further directions that may be 
issued by the Honble National Green Tribunal. 

Place: Karnal 

Date: 18.05.2026 

Regiónal Oficer 
Karnal Region 

Haryana State Pollution Control Board 

Filed 
Through 

(Rahul Khurana) 
Advocate 

Mobile No. 9811894060 
E-mail: rkhuranalegal@gmail.com 
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Item No. 08         Court No. 2 
 

  
BEFORE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI   
 

   

  
Original Application No. 580/2025 

 

 
Vinod Kumar        Applicant 

 
 

 

Versus 

 
 

 State of Haryana, Environment, Forest and  
 Climate Change & Ors.            Respondents 
 

 
 
 Date of hearing: 23.02.2026 

 
 

 

 

 

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
   HON’BLE MR. ISHWAR SINGH, EXPERT MEMBER   
   

 

 Applicant:  None for the Applicant. 

 

 Respondents: Mr. Rahul Khurana and Ms. Bhavya Singla, Advocates for respondents  

   no.1 to 3.  
   Mr. Kamaljit, RO, HSPCB. 

   Mr. Gaurav Agarwal, Advocate for respondent no. 4. 

 

   

ORDER 
 

 

1. Final report dated 13.02.2026 has been filed by HSPCB on behalf of 

the Joint Committee. 

 

2. Reply dated 18.02.2026 has been filed by respondent no. 4- Bajrang 

Industries. 

 

3. None has appeared for the Applicant today. The Registry is directed 

to inform the Applicant about the next date of hearing fixed and to ask him 

to join the proceedings physically or through V.C. on that date.  

 

4. Copies of the report filed by the HSPCB and reply filed by the project 

proponent be also sent to the Applicant by speed post. The Applicant is 

Annexure-1
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given opportunity to file objections/response to the same. 

Objections/response may be filed by the applicant within one month. 

 

5. The Registry is also directed to inform the Applicant that the 

Applicant may obtain legal aid from State/District Legal Services Authority 

or Legal Aid Committee of NGT Bar Association (PB). 

 

6. Respondent no.4 is also given opportunity to file objections to the 

report of the Joint committee, if so desired and is required to file affidavit 

regarding compliance with the recommendations of the Joint Committee to 

which respondent no. 4 has no objections. Objections/compliance affidavit 

may be filed by respondent no. 4 within one month.  

 

7. List on 22.04.2026 for further hearing. 

 

 

Arun Kumar Tyagi, JM 

 

 

  Ishwar Singh, EM 
 

 
 

February 23rd, 2026 

Original Application No. 580/2025 
AB 
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LiFE 

To 

Lifestyle For 

Regional Office, Karnal Region 
Haryana State Pollution Control Board 

Eyronment 2nd floor, sCO- 78-79 above Punjab National Bank, Mamastey Chowk, Karnal 
Website - www.hspcb.org.in E Mail ld- hspcbrokar@gmail.com 

No. HSPCB/KAR/2026/E919 

M/s Bajrang Industries, 
Village Kairwali Nagla Megha Road, Karnal. 

Dated: 13 /02/ 2026 

Sub: Show Cause Notice for Closure under Section 31 - A of the Air (Prevention 
and Control of Pollution) Act, 1981 and under Section 33 - A of the Water 
(Prevention and Control of Pollutioin) Aci, 1974 and initiatıng iegal action 
under the provisions of Air (Prevention and Control of Pollution) Act, 1981 
and Water (Prevention and Control of Pollution) Act, 1974 and along with 
Imposition of Environmental Compensation as per HSPCB's Environmental 
Compensation Policy. 

WHEREAS, the Central Government has made the Water (Prevention and Control 
of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981; and vide 
provisions of these Acts every water/air polluting industry/unit/operation/process is 
required to obtain consent to establish and consent to operate from the State pollution 
Control Board; and, 

WHEREAS, for the purpose of protecting and improving the quality of 
environment and preventing and abating environmental pollution, the standards for 
discharge/emission of environmental pollutants from the industries, operations or 
prvcesses nave been specified under the Environment (Protection) Rules, 1986; and it is 
mandatory to every industry, operations or processes to keep their effluent/emission 
quality within the specified norms all the time; and 

WHEREAS, Your unit M/s Bajrang Industries, Village Kairwali Nagla Megha Road. 
Karnal was inspected by the Joint Committee on 02.01.2026 and 09.01.2026 and 
30.01.2026 comprising of Regional Director, CPCB, Chandigarh & Regional Oficer. 
HSPCB, Karnal Region constituted by Hon'ble NGT in OA no. 580 of 2025; titled as Vinod 
Kumar Vs State of Haryana and Ors. and at the time of the inspection various non 
compliances were observed which are as follows: 

1. Unit has not upgraded the plant to Advanced Batch Automated Technology 
Process (ABAP) as per CPCB SOP dated 16.01.2024 for "Recycling of Waste 
Scrap for the recovery of Tyre Pyrolysis Oil, Pyro Gas and Char in Tyre 
Pyrolysis O! (TPO) Units", including instalation o Programmabie Logic 
Controller (PLC) for controlling various process parameters as specified in 
the SOP issued by CPCB on January 16, 2024 in compliance of the orders of 
Hon'ble NGT dated 25/10/2021 in the matter of 0A No. 400 of 2019 and 
also as per observations made by the Joint Committee in Sections 2.2.3, ina 
time bound manner. 

2. Unit has not made the appropriate arrangements for capturing fugitive 
emissions and channelizing them through the stack or any other suitable 

Annexure-2
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.to in co Cultatinn Aith HCDCD 

system, based on the recommendations of a process audit, wvhich may be 
CaTTied out a reputed institute in consultation with HSPCB. 

J. The Unit has not developed ureen belt across its periphery. 7he green beit 
may not be less than 5% of the total area of the plot in line with CPCE 
guidelines. 

4 Unit has not provided adequate measure to control spillage of char on the 
entire premises within and outside the plant shed in the premises. 

5. Unit has not provided any system ia place for the continuous capture and 
control of fugitive emissions arising from the reactor lubricating system. 
The emissions generated due to the heating of lubricaing oil were 
ÜbseI ve io b dispersing buth withii ảnd bcyond the process shad. 

THEREFORE, you are hereby show caused for 15 days as to why closure action 
under section 33-A of Water (Prevention & Control of Pollution) Act, 1974 and under 
seciion 31-A of Air (Prevention & Control of Pollution) Act, 1981 for the violations 
referred above not to be taken against your unit. 

In case you fail to comply with the deficiencies mentioned above within 
stipulated period, it will be presumed that you have nothing to say in this regard and 
accept the status as mentioned above, which will warrant action against your unit under 
sCcion 33 - A of the Water (Prevertion and control of Pollution) Act, 1974 & under 
section 31 - A of the Air (Prevention and control of Pollution) Act, 1981. 

This may be ireated as most urgent 

Regionai officer 
Karnal Region 
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To 

LiFE 
Lifestyle For 
Environment 

Ref.: 

Sub.: 

Regional Office, Karnal Region 
Haryana State Pollution Control Board 

No. HSPCB/KAR/2026/6e98 

2nd floor, SC0- 78-79 above Punjab National Bank, Namastey Chowk, Karnal 
Website - www.hspcb.org.in E-Mail ld- hspcbrokar@gmail.com 

M/s Bajrang Industrics, 

Dated: 19 /03/2026 

Village Kairwali, Nagla Megha Road Karnal. 

Regarding submission of documents in reply to Show Cause Notice. 

This officer letter /SCN no. HSPCB/KAR/2026/5912 dt. 13.02.2026 
& your reply dated 12.03.2026. 

In reference to the above-cited subject, you are informed that you have 
submited the reply on 12.03.2026 wr.t. Show Cause Notice issued by this office on 
dated 13,02.2026, but same is not enclosed with the photographs as mentioned by you. 
In view of the above you are asked to submit the geo-tagged photographs, other 
relevant annexure/documents in support of your reply and operational schedule of the 
unit at the earliest, so that further action may taken in compliance of Hon'ble NGT 

Directions. 

G:\Karnal Letters\Gen Letters\Gen Letter 6 from Nov. 2025.docx 

Regional Officer 
Karnal Region 
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Compliance status for Standard Operating Procedure (SOP) of recycling of 

waste tyre scrap for the recovery of Tyre Pyrolysis Oil (TPO) i.e  M/s Bajrang 

Industries Village Kairwali, Nagla Megha Road, District Karnal. 

The CPCB issued the Standard Operating Procedure (SOP) for recycling of 

waste tyre scrap for the recovery of Tyre Pyrolysis Oil (TPO), pyro gas, and char in 

TPO units on 16.01.2024, in compliance with the orders of the Hon’ble NGT dated 

25.10.2021 in the matter of OA No. 400 of 2019. 

 

The unit was inspected on 03.04.2026 to verify the compliance status with 

respect to the observations/shortcomings identified by the Joint Committee in its 

report, which was filed by HSPCB, Karnal on behalf of the Joint Committee before 

the Hon’ble NGT. 

 

The compliance status of the SOP issued by CPCB, as observed in respect of 

M/s Bajrang Industries, located at Village Kairwali, Nagla Megha Road, District 

Karnal, is as under: 

 

SOP Compliance Status as on 03.04.2026 

2.4.1 Unit should have a valid 

Consent to Establish (CTE), 

Consent to Operate (CTO) 

under Water and Air Act and 

Authorization under the 

Hazardous and Other Waste 

(M& TM) Rules, 2016 issued by 

SPCB /PCC & Fire Safety 

Certificate issued by the 

concerned department. 

The unit obtained Consent to Establish (CTE) 

from HSPCB vide No. 

HSPCB/Consent/329805018KARCTE4613311 

dated 11.01.2018 after its establishment. 

Subsequently, HSPCB granted Consent to 

Operate (CTO) vide No. 

HSPCB/Consent/329805018KARCTO5271567 

dated 30.05.2018, which is valid up to 

31.03.2028. Further, a Varied CTO was issued 

by HSPCB vide No. HSPCB/KAR/2022/6854 

dated 23.12.2022. The copies of the CTE , 

CTO, revised CTO, HWM authorization  and 

EPR registration are attached as Attachment 

-A 

Annexure-4
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2.4.2 Unit to comply with 

emission & effluents standards 

as prescribed by the concerned 

SPCBS/ PCCs in consent to 

operate (CTO) under Air and 

Water Act. Further the 

management of Hazardous 

waste generated has to be done 

as per the conditions prescribed 

in the authorization issued by 

the SPCBs / PCCs under the 

Hazardous and Other Waste (M 

& TM) Rules, 2016. 

During the inspection, the unit found non-

operational; hence, samples cannot be collected. 

However, as per the latest Analysis Report No. 

ETL/PNP/SE1901 dated 19.02.2026 for the 

sampling done on 14.02.2026 for Stack, all 

parameters were within the prescribed limits.  

 The Suspended Particulate Matter (SPM) was 

recorded at 71.2 mg/Nm³ against the 

permissible limit of 80 mg/Nm³. 

 As per the latest Analysis Report No. 

ETL/PNP/AA1901 dated 19.02.2026 for the 

sampling done from 13.02.2026 to 14.02.2026 

for ambient air quality, all parameters were 

within the prescribed limits. The particulate 

matter PM10 is 86.4 µg/m3  against standard limit 

100 µg/m3 and the particulate matter PM 2.5 is 

43.2 µg/m3 against standard limit 60 µg/m3. The 

copies of Analysis reports are attached as 

Attachment -B 

2.4.3 The feed to ABAP type 

reactor has to be in the form of 

used tyre scrap whole tyres /cut 

tyres / chips / shred /mulch 

/granules etc. 

Complying with. The unit representative 

informed that the reactor is  fed in the form of 

used tyre scrap whole tyres /cut tyres 

The photograph of feed in form of tyre scrap 

whole tyres /cut tyres is attached herewith 

2.4.4 Initial heating of the 

reactor has to be done either by 

using pyro gas stored during 

previous cycle or by use of pyro 

water/ purge water (oil mix 

water)/ oil water emulsion, or by 

tyre pyrolysis oil or any other 

fuel approved by concerned 

SPCBs /PCCs. After generation 

Complying with.  

Stored Pyro gas is used for initial heating of 

reactor and the flue gas is vented out in the 

environment through stack of height 30 metre 

attached with alkaline wet scrubber. The unit 

has installed wet scrubber as APCD to control 

fugitive emission generated from the process. 

The photograph of Wet scrubber, Stack and 

Pyro fuel Storage area is attached herewith. 
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of pyro gas, the same is to be 

used for the purpose of heating 

reactor. The flue gas should be 

vented out to the environment 

through an alkaline scrubber 

with mist eliminator attached to 

a chimney of at least 30 meters 

height. Plants to install adequate 

air pollution control devices 

(APCDs) for controlling flue air 

emissions. 

 

2.4.5 A compressor/ air blower 

has to be installed for mixing of 

air with pyre water for ensuring 

proper burning while using pyro 

water/purge water during initial 

heating. 

Complying with.   

Air compressor is installed in the premises.  

2.4.6 In order to control fugitive 

emissions from the reactor shell 

during operation, its proper 

sealing should be ensured. 

Complying with. 

  

The reactor sealing is properly maintained. The 

unit has installed an appropriately sized suction 

hood to capture fugitive emissions generated 

from the reactor lubricating system, in 

compliance with the observations raised by the 

committee during the previous inspection 

conducted on 30.01.2026. 

 A photograph of the suction hood is attached 

herewith. 

2.4.7 ABAP type TPO units to 

construct or install a sufficient 

capacity suction hood / 

industrial dust collector attached 

to a bag filter at feeding door 

Complying with. 

The unit has installed a dust collector equipped 

with a bag filter at the feeding door and has also 

provided permanent suction hoods over the 

feeding door, in compliance with the 
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and same should must be 

operational at the time of 

removal of steel scrap wire and 

char from the reactor. 

observations raised by the committee during the 

previous inspection conducted on 30.01.2026. 

The photograph of suction hood is attached 

herewith.  

2.4.8 Suction hoods also to be 

installed at all the transfer points 

across the work zone such as at 

char bagging area etc. to control 

fugitive emissions. All suction 

hoods to be connected to a 

common manifold leading to 

alkaline scrubber with mist 

eliminator attached with stack of 

30 m height (installed for 

venting out flue gas emissions). 

Complying with. 

 The unit has installed a dust collector equipped 

with a bag filter at the feeding door and has also 

provided permanent suction hoods over the 

feeding door, in compliance with the 

observations raised by the committee during the 

previous inspection conducted on 30.01.2026. 

The photograph of suction hood is attached 

herewith. 

 

2.4.9 Unit to ensure no spillage 

of char during removal/ 

unloading of steel scrap from the 

reactor. The flooring should be 

paved/ concretized along with 

proper slope and drains for 

movement of steel scrap. This 

operation to be made cleaner by 

use of vacuum cleaner after each 

batch operation. 

Complying with.  

The flooring is properly paved and the unit has 

provided a vacuum cleaning system for the 

removal of char spillage across the entire 

premises, both within and outside the plant shed, 

in compliance with the observations raised by 

the committee during the previous inspection 

conducted on 30.01.2026. 

 The photograph of vacuum cleaning system 

is attached herewith.  

2.4.10 Unit to install water 

sprinkling system for prevention 

of fugitive emission at the all 

transfer points for arresting 

fugitives. 

Complying with.  

The unit has installed a water sprinkling system 

above the reactors to prevent fugitive emissions. 

Further, the unit has provided an appropriately 

sized suction hood to capture fugitive emissions 

generated from the reactor lubricating system, in 

compliance with the observations raised by the 

39

367



                                                                                                                                                                                    
 

committee during the previous inspection 

conducted on 30.01.2026. 

The photograph of suction hood is attached 

herewith.  

2.4.11 The removal of char 

should be through a mechanized 

system. The unloading of char 

from the reactor is to be done 

under controlled conditions in 

such a manner that the material 

inside the reactor is not open to 

the atmosphere at any point of 

time. The char shall be bagged 

in the HDPE bags with proper 

sealing. It should be ensured that 

no spillage take place during the 

collection of the char in the 

bags. The removal of char 

should be started only after 

Nitrogen purging. 

Complying with.  

The removal of char is carried out through a 

conveyor belt, and the char is collected and 

bagged in HDPE bags. A nitrogen purging 

system has been installed within the unit 

premises. 

Further, the unit has provided a vacuum 

cleaning system for the removal of char spillage 

across the entire premises, both within and 

outside the plant shed, in compliance with the 

observations raised by the committee during the 

previous inspection conducted on 30.01.2026. 

The photograph of vacuum cleaning system 

is attached herewith. 

 

  

2.4.12 A permanent 

arrangement should be made for 

Nitrogen purging. Prefilled 

nitrogen gas cylinders will not 

be allowed to use for purging. 

All units to have PLC based 

Nitrogen generator. 

Complying.  

The unit has provided PLC based Nitrogen 

generator.  

The photograph Nitrogen generator is 

attached herewith. 

2.4.13 Excess pyro gas if any 

should be flared through 

properly designed flaring 

system of adequate capacity 

considering the emergency 

situation in which the entire gas 

Complying.  

The unit has installed a flaring system at a height 

of 30 metres for the disposal of excess gas in 

case of an emergency. No such emergency has 

been encountered by the unit so far. 
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may have to be flared. The 

flaring should be done at a 

minimum height of 30 meter. 

Further, in compliance with the observations 

raised by the committee during the previous 

inspection conducted on 30.01.2026, the unit 

representative has assured that records of flaring 

operations will be maintained to ascertain that 

the system is adequately designed to handle the 

complete flaring of gas in case of an emergency. 

The photograph of vacuum cleaning system 

is attached herewith.  

2.4.14 Unit to install 

Programme Logic Controller 

(PLC) based system for control 

of temperature and pressure 

inside the reactor. 

Complying. 

The unit has adopted Programme Logistic 

Control (PLC), Sensors & Alarms for detection 

of gas leakage, Fire alarms etc as prescribed 

under the SOP issued by CPCB for "Recycling 

of Waste Tyre Scrap for Recovery of Tyre 

Pyrolysis Oil, Pyro gas and Char in Tyre 

Pyrolysis Oil Units" in compliance of 

observation raised by the committee in previous 

inspection carried out on 30.01.2026. 

 The photograph of Programme Logistic 

Control (PLC) is attached herewith. 

2.4.15 Unit to install 

Programme Logic Controller 

(PLC) based auto activation for 

stopping of gas supply to the 

burner and for switching off the 

burners in case of increase of 

pressure and temperature inside 

the reactor. 

Complying.  

The unit has installed Programme Logistic 

Control (PLC) based auto activation for 

stopping of gas supply as prescribed under the 

SOP issued by CPCB for "Recycling of Waste 

Tyre Scrap for Recovery of Tyre Pyrolysis Oil, 

Pyro gas and Char in Tyre Pyrolysis Oil Units" 

in compliance of observation raised by the 

committee in previous inspection carried out on 

30.01.2026.  

The photograph of Programme Logistic 

Control (PLC) is attached herewith.  
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2.4.16 Unit to install PLC based 

auto activation of bypass 

arrangements for bypassing the 

pyro gas from reactor to first 

separator tank in case of 

blocking /chocking of outlet 

vent inside the reactor or direct 

bypass for flaring 

Complying. 

The unit has installed Programme Logistic 

Control (PLC) based auto activation of bypass 

arrangement for bypassing the pyro gas from 

reactor in compliance of observation raised by 

the committee in previous inspection carried out 

on 30.01.2026.  

The photograph of Programme Logistic 

Control (PLC) is attached herewith 

2.4.17 Unit to install PLC based 

carbon monoxide (CO) gas 

sensors connected with sirens 

(hooters) in case of release of 

CO. 

Complying.  

PLC based sensors have been provided in 

compliance of observation raised by the 

committee in previous inspection carried out on 

30.01.2026.  

The photograph of Programme Logistic 

Control (PLC) is attached herewith. 

2.4.18 The collection of the oil 

from the condensers should be 

in closed vessel and storage also 

should be in closed metallic 

tanks. (Oil/ Liquid is stored at 

atmospheric pressure in metallic 

tank. Since this is not 

pressurized tank, there is no 

need of vent. The presence of 

vent releases low molecular 

weight HC into the air and 

creates odour, There should be 

no manual handling of oil. 

Transfer of oil should be carried 

out through pumps. 

Complying. 

The oil collected from the condensers is stored 

in closed vessels, and further storage is carried 

out in closed metallic tanks. The oil/liquid is 

stored at atmospheric pressure in these tanks, 

and its transfer is carried out through pumps. 

2.4.19 Unit to connect first 

separator tank with the oil 

Complying. 
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storage tank for storing heavy 

oil fraction.  There should not be 

any release valve at the first 

separator tank. 

The unit has connected first separator tank with 

the oil storage tank for storing heavy oil fraction 

and there is no releasing valve at the first 

separator tank.  

The photograph of separator tank is attached 

herewith. 

 

2.4.20 At the end of the 

pyrolysis process the reactor has 

to be cooled before the removal 

of char. During cooling process, 

the reactor should be purged 

with Nitrogen gas. 

Complying. 

The unit representative has informed that they 

used to follow the said provision of the 

guidelines. 

2.4.21 The removal of char 

should be started after the 

reactor temperature comes 

down to below 50 C or first 

separator tank temperature 

comes down to 40 0C. 

Complying.  

The unit representative has informed that they 

used to follow the said provision of the 

guidelines. 

2.4.22 The inside temperature of 

the reactor should not exceed 

500oC and the first separator 

tank temperature should not 

exceed 450 oC during the entire 

batch operation. 

Complying.  

The unit representative has informed that they 

used to follow the said provision of the 

guidelines 

2.4.23 Waste water (Pyro 

water/Purge water/Oil mixed 

water/oil water emulsion) 

generated during the process 

should not be discharged 

anywhere and: 

i. Should be treated in 

suitable ETP of sufficient 

Complying. 

Waste water generated during the process is 

being treated in Effluent Treatment Plant (ETP). 

Unit has signed an agreement with GEPIL for 

disposal of ETP sludge. 

The photograph of ETP is attached herewith. 
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capacity. Oily sludge 

should be disposed 

through TSDF or can 

used to make char 

briquettes, for subsequent 

transfer /sale to the 

cement manufacturing 

plants or other such 

industries having 

authorization for co - 

processing or; 

a. ETP discharge may be used 

for briquettes manufacturing. 

The briquettes so manufactured 

shall be disposed through 

processing in cement kiln 

b. ETP sludge may be used for 

briquettes manufacturing. The 

briquettes so manufactured shall 

be disposed through processing 

in cement kiln. 

ii. Pyro water/Purge water 

/Oil mixed water/oil 

water emulsion may be 

used for briquettes 

manufacturing in a 

briquetting plant by 

mixing it with sawdust 

and char in suitable 

proportions. These 

briquettes so 

manufactured using the 

pyro water/purge 
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water/oil mixed water/oil 

water emulsion and char 

are to be utilized only in 

processes where 

temperature is 1000 C or 

more to avoid emissions 

of obnoxious gases; or 

iii. Pyro water/Purge water/ 

oil mix water/oil water 

emulsion should be used 

for Initial heating of the 

reactor.  

2.4.24 Unit to ensure that treated 

water be re-used in unit itself & 

there is zero effluent discharge. 

Complying. 

The Unit has made arrangement to recycle 

treated effluent.  

2.4.25 Unit to have a covered 

/closed separate storage tank for 

storage of pyro water /purge 

water /oil mix water/ oil water 

emulsion. The pyro water be 

transferred from final storage 

tank to pyro water / purge water/ 

oil mix water/oil water emulsion 

storage tank in closed loop 

through pumps. 

Complying.  

The Unit has provided covered /closed separate 

storage tanks. 

 

 

 

 

 

 

 

 

 

 

45

373



                                                                                                                                                                                    
 

2.4.26 Unit should carry out 

stack and ambient air quality 

monitoring for SO2 PM and CO 

at least once in six months from 

a recognized laboratory at 

identified monitoring location. 

The unit shall maintain a log 

book for recording the plant, 

operation, monitoring of the 

stack emissions and ambient air 

quality, generation & utilization 

of wastewater & sale of various 

products and by-products. 

During the inspection, the unit found non-

operational; hence, samples cannot be collected. 

However, as per the latest Analysis Report No. 

ETL/PNP/SE1901 dated 19.02.2026 for the 

sampling done on 14.02.2026 for Stack, all 

parameters were within the prescribed limits.  

 The Suspended Particulate Matter (SPM) was 

recorded at 71.2 mg/Nm³ against the 

permissible limit of 80 mg/Nm³. 

 However, as per the latest Analysis Report No. 

ETL/PNP/AA1901 dated 19.02.2026 for the 

sampling done from 13.02.2026 to 14.02.2026 

for ambient air quality, all parameters were 

within the prescribed limits. The particulate 

matter PM10 is 86.4 µg/m3  against standard limit 

100 µg/m3 and The particulate matter PM 2.5 is 

43.2 µg/m3 against standard limit 60 µg/m3.  

2.4.27 The transportation of 

Char should be done in bags 

(small or jumbo) in closed 

vehicles to ensure that there is 

no spillage of char during their 

transportation. 

Complying.  

The unit ensures strict adherence to the 

transportation of char in bags using closed 

vehicles to prevent any spillage during transit 

2.4.30 The Tyre Pyrolysis Oil 

and char shall be stored in areas 

separate / distinct from the 

processing area (shed where the 

reactors are installed). Tyres 

shall be stored in earmarked area 

/ open area on a paved platform. 

Complying 

 

The unit informed that Tyre Pyrolysis Oil and 

char are being stored separately and distinctly 

from the processing area. The tyres are also 

stored on an open on a paved platform area. 

 The photograph of storage is attached 

herewith 
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B. Safety Measure to be 

adopted 

 

2.4.31 Automatic control 

systems such as Programmed 

Logic Control (PLC) shall be 

adopted for measurement and 

control of temperature and 

pressure along with safety inter-

locks in case of increase of 

temperature or pressure to cut 

off heating of the reactor should 

be provided. It should be 

ensured that the reactor is under 

positive pressure at all the time. 

Complying. 

The unit has not installed Programme Logistic 

Control (PLC) based Sensors & Alarms for 

detection of gas leakage, Fire alarms etc as 

prescribed under the SOP issued by CPCB for 

"Recycling of Waste Tyre Scrap for Recovery 

of Tyre Pyrolysis Oil, Pyro gas and Char in Tyre 

Pyrolysis Oil Units".  

2.4.32 A sensor for CO gas to be 

installed in the working area to 

ensure that concentration of CO 

in the working area does not 

exceed the prescribed limits for 

occupational safety and health 

as per Factory Act 1948. It will 

also be coupled with a warning 

/alarm system so that the plant 

operator can take adequate steps 

to rectify the situation. 

Complying.  

The unit has installed sensor for gas in working 

area to ensure that concentration of CO in the 

working area does not exceed the prescribed 

limits which is coupled with warning/alarm 

system. 

Photograph of Gas sensor is attached 

herewith 

2.4.33 Sensors along with alarm 

system should be provided at all 

the transfer points throughout 

the plant to detect any leakage of 

flammable vapours from the 

system. 

Complying. 

Sensors along with alarm system are provided 

throughout the plant to detect any leakage of 

flammable vapours from the system. 

Photograph of Gas sensor is attached 

herewith 

2.4.34 Fire detectors, sprinklers 

and fire hydrant with necessary 

Complying. 
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pumping system and water 

storage should be provided in 

the process area, product and 

raw material storage area. 

Fire detectors, sprinklers and fire hydrant with 

necessary pumping system and water storage 

should is provided by the unit. 

Photograph of fire arrangement system is 

attached herewith 

2.4.35 Unit to install fire hydrant 

system connected directly to the 

water tank and DG set for direct 

electric supply. Unit should also 

have ABC type fire extinguisher 

cylinders & fire buckets filled 

with sand and water. 

Complying.  

The Unit has installed fire hydrant system 

connected directly to the water tank and DG set 

for direct electric supply. Unit has also provided 

ABC type fire extinguisher cylinders & fire 

buckets filled with sand and water. 

2.4.36 The safety instruction for 

safe operation of plant will be 

displayed at the gate, plant 

working area and other critical 

places. Further, training will be 

imparted to the workers for safe 

operation of these plants. 

Complying. 

Safety instructions for the safe operation of the 

plant are displayed at the gate, in the plant 

working area, and at other critical locations. 

Further, the unit has assured that it will impart 

training to workers for the safe operation of the 

plant when operations resume. 

2.4.37 On site emergency plan, 

as per the requirements under 

the Factories Act, 1948, will be 

made and implemented to 

handle any accident, 

fire/leakage or any other 

emergency situation. All such 

measures shall include raw 

material storage, product 

storage and handling thereof. 

Complying.  

The unit has prepared an emergency plan 

covering all processes and potential 

emergencies associated with the plant. The unit 

has also displayed the contact numbers of the 

concerned agencies to be contacted in case of an 

emergency. The copy of emergency plan is 

attached as Attachment-C 

2.4.38 The plant will be 

operated under the continuous 

supervision of a qualified person 

Complying.  

The plant was not in operation at the time of 

inspection. Regarding the appointment of 

additional technical personnel, the unit 
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M/s Bajrang Industries, is located at Village Kairwali, Nagla Megha Road,  

District Karnal 

 

 

 2.4.3 Photograph of feed in form of tyre scrap whole tyres /cut tyres 
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2.4.4 The Photograph of Wet scrubber, Stack and Pyro fuel Storage  
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2.4.5 The Photograph of Air compressor 

 

 

 

 

 

 

2.4.6 Photograph of the suction hood 

 

 

 

 

 

 

 

 

2.4.7 Photograph of suction hood attached to a bag filter 
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2.4.8 Photograph of suction hood  

 

 

 

 

 

 

 

2.4.9 Photograph of vacuum cleaning system  

 

2.4.10 Photograph of suction hood 
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2.4.12 Photograph Nitrogen generator  

 

 

 

  

 

 

 

 

 

 

 

2.4.14 Photograph of Programme Logistic Control (PLC). 
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2.4.19 Photograph of separator tank. 

 

 

2.4.23 Photograph of ETP. 
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2.4.30 Photograph of storage 
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2.4.32 Photograph of Gas sensor 

 

 

 

 

 

 

 

 

 

 

 

 

2.4.34 Photograph of fire arrangement system 
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2.4.36 safety instruction for safe operation of plant 
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Photographs of the trees planted by the unit 
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HARYANA STATE POLLUTION CONTROL
BOARD

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-
200137 

 Website: www.hspcb.gov.in  E-Mail  - hspcb.pkl@sifymail.com     

      Telephone No.: 0172-2577870-73______________________
                   

 
 To.

        M/s :  Bajrang Industries

       Village Kairwali Nagla Megha Road

       KARNAL

       132001

 
Sub. : Grant of consent to Establish to M/s Bajrang Industries 
               Please refer to your application no. 4613311 received on dated 2017-12-21 in
regional office Yamuna Nagar.
With reference to your above application for consent to establish,M/s Bajrang Industries  is
here by granted consent as per following specification/Terms and conditions.
                   

No. HSPCB/Consent/ :  329805018KARCTE4613311 Dated:11/01/2018

Consent Under  AIR/WATER

Period of consent  11/01/2018 - 10/01/2023

Industry Type  Recycling/Pyrolysis plant of waste pneumatic tyre/ tyre scraps

Category  ORANGE

Investment(In Lakh)  93.0

Total Land Area (Sq.
meter)

 3200.0

Total Builtup Area (Sq.
meter)

 1500.0

Quantity of effluent

1.	Trade  2.0 KL/Day

2.	Domestic  0.5 KL/Day

Number of outlets  2.0

Mode of discharge

1.	Domestic  Septic Tank

2.	Trade  ETP

Permissible Domestic Effluent Parameters

1. NA 0

Permissible Trade Effluent Parameters

1. BOD 30 mg/l

2. COD 250 mg/l

3. TSS 100 mg/l

4. Ph min 5.5 mg/l

5. Ph max 9 mg/l
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Regional Officer, Yamuna Nagar 

Haryana State Pollution Control Board. 

Terms and conditions 
                   

6. Oil and Grease 10 mg/l

Number of stacks  1

Height of stack

1. Reactor System 18 Meter

Permissible Emission parameters

1. SPM 150 mg/m3

Capacity of boiler

1. Nil 0 Ton/hr

Type of Furnace

1. Reactor 10 TPH (Proposed)

Type of Fuel

1. Wood 10 Ton/day

1. The  industry  has  declared  that  the  quantity  of  effluent  shall be 2.5 KL/Day i.e
2KL/Day for Trade Effluent,  0 KL/Day for Cooling, 0.5 KL/Day for Domestic and
the same should not exceed .

2. The above 'Consent to Establish' is valid for 60 months from the date of its issue to be
extended for another one year at the discretion of the Board or till the time the unit
starts its trial production whichever is earlier.  The unit will have to set up the plant
and obtain consent during this period.

3. The officer/official of the Board shall have the right to access and inspection of the
industry in connection with the various processes and the treatment facilities being
provided simultaneously with the construction of building/machinery.  The effluent
should conform the effluent standards as applicable

4. That necessary arrangement shall be made by the industry for the control of Air
Pollution before commissioning the plant.  The emitted pollutants will meet the
emission and other standards as laid/will be prescribed by the Board from time to time.

5. The applicant will obtain consent under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21/22 of the Air (Prevention &
Control of Pollution) Act,1981 as amended to-date-even before starting trial
production

6. The above  Consent to Establish is further subject to the conditions that the unit
complies with all the laws/rules/decisions and competent directions of the
Board/Government and its functionaries in all respects before commissioning of the
operation and during its actual working strictly.

7. No in-process or post-process objectionable emission or the effluent will be allowed, if
the scheme furnished by the unit turns out to be defective in any actual experience

8. The Electricity Department will give only temporary connection and permanent
connection to the unit will be given after verifying the consent granted by the Board,
both under Water Act and Air Act.

9. Unit will raise the stack height of DG Set/Boiler as per Board's norms.

10. Unit will maintain proper logbook of Water meter/sub meter before/after
commissioning.
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11. That in the case of an industry or any other process the activity is located in an area
approved and that in case the activity is sited in an residential or institutional or
commercial or agricultural area, the necessary permission for siting such industry and
process in an residential or institutional or commercial or agricultural area or
controlled area under Town and Country Planning laws CLU or Municipal laws has to
be obtained from the competent Authority in law permitting this deviation and be
submitted  in original with the request for consent to operate.

12. That there is no discharge directly or indirectly from the unit or the process into any
interstate river or Yamuna River or River Ghaggar.

13. That the industry or the unit concerned is not sited within any prohibited distances
according to the Environmental Laws and Rules, Notification, Orders and Policies of
Central Pollution control Board and Haryana State Pollution Control Board.

14. That of the unit is discharging its sewage or trade effluent into the public sewer meant
to receive trade effluent from industries etc. then the permission of the Competent
Authority owing and operating such public sewer giving permission letter to his unit
shall be submitted at time of consent to operate.

15. That if at any time, there is adverse report from any adjoining neighbor or any other
aggrieved party or Municipal Committee or Zila Parishad or any other public body
against the unit's pollution; the Consent to Establish so granted shall be revoked.

16. That all the financial dues required under the rules and policies of the
Board have been deposited in full by the unit for this Consent to
Establish.

17. In case of change of name from previous  Consent to Establish granted, fresh  Consent
to Establish fee shall be levied.

18. Industry should adopt water conservation measures to ensure minimum consumption
of water in their Process.  Ground water based proposals of new industries should get
clearance from Central Ground Water Authority for scientific development of previous
resource.

19. That the unit will take all other clearances from concerned agencies, whenever
required.

20. That the unit will not change its process without the prior permission of the Board.

21. That the Consent to Establish so granted will be invalid, if the unit falls in Aravali
Area or non conforming area.

22. That the unit will comply with the Hazardous Waste Management Rules and will also
make the non-leachate pit for storage of Hazardous waste and will undertake not to
dispose off the same except for pit in their own premises or with the authorized
disposal authority.

23. That the unit will submit an undertaking that it will comply with all the specific and
general conditions as imposed in the above Consent to Establish within 30 days failing
which Consent to Establish will be revoked.

24. That unit will obtain EIA from MoEF, if required at any stage.

25. In case of unit does not comply with the above conditions within the stipulated period,
Consent to Establish will be revoked.

26. That unit will obtain consent to operate from the board before the start of product
activity.

 Specific Conditions

Other Conditions :
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Regional Officer, Yamuna Nagar 

Haryana State Pollution Control Board. 

  1. unit will obtain CTO from the Board before operating the plant.

2. Unit will comply with all SOP guidelines for pyrolysis plants.
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HARYANA STATE POLLUTION CONTROL
BOARD

 SCO-131 Sector-17, HUDA
Jagadhari Ph.01732-200137 

 E-mail: hspcb.pkl@sify.com
                                                                                    

 
 To.
                M/s :Bajrang Industries 
                Village Kairwali Nagla Megha Road 

                                                                                    
Subject: Grant of consent to operate to M/s Bajrang Industries .
              Please refer to your application no. 5271567 received on dated 2018-04-10 in regional
office Yamuna Nagar.With reference to your above application for consent to operate,M/s
Bajrang Industries  is here by granted consent as per following specification/Terms and
conditions.

                                                                                    

No. HSPCB/Consent/ : 329805018KARCTO5271567 Dated:30/05/2018

Consent Under  BOTH

Period of consent  16/04/2018 - 31/03/2028

Industry Type  Recycling/Pyrolysis plant of waste pneumatic tyre/ tyre scraps

Category  ORANGE

Investment(In Lakh)  93.0

Total Land Area(Sq.
meter)

 3000.0

Total Builtup Area(Sq.
meter)

 2000.0

Quantity of effluent

1.	Trade  2.0 KL/Day

2.	Domestic  0.5 KL/Day

Number of outlets  2.0

Mode of discharge

1.	Domestic  septic tank

2.	Trade  reuse in process and horticulture

Domestic Effluent Parameters

1. BOD 30 mg/l

Trade Effluent Parameters

1. BOD 30 mg/l

Number of stacks  1

Height of stack

1. stack 30 m

Emission parameters

1. SPM 150 mg/m3

Product Details

1. pyrolysis oil 5.100 Metric Tonnes/day

2. wire 2.1 Metric Tonnes/day
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Regional Officer,  Yamuna Nagar

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the

3. carbon 0.046 Metric Tonnes/day

Capacity of boiler

1. 0 0 Ton/hr

Type of Furnace

1. reactor 15 mtd

Type of Fuel

1. Wood 1.5 Ton/day

Raw Material Details

tyres 14 Metric Tonnes/Day

RAJINDER 
SHARMA

Digitally signed by 
RAJINDER SHARMA 
Date: 2018.05.30 16:15:13 
+05'30'
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consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1. Unit will operate & maintain its APCM efficiently/regularly.
2. Unit will submit will submit sample report under Air Act/Warer Actwith in 3 months as per
policy of the Board.
3. Unit will not discharge any effluent outside the unit and will control odor 

 

Regional Officer, Yamuna Nagar

Haryana State Pollution Control Board.

RAJINDER SHARMA
Digitally signed by RAJINDER 
SHARMA 
Date: 2018.05.30 16:17:12 +05'30'
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1

Application no. :33471170

Industry id: 17KAR4613308

Date: 06/03/2023

Haryana State Pollution Control Board
Regional Office Karnal , 2nd floor of SCO No.78-79 above PNB bank, near

namstay Chowk, karnal,Haryana. Email:- hspcbrokar@gmail.com
                                                                                    

                      
To

                                                                                    
           M/s  Bajrang Industries
                   Village Kairwali Nagla Megha Road
                   Karnal

                                                                                    
                      

                                                                                    

Details of Authorization
                                                                                    

                                                                                    

                                                                                    

                                                                                    
                    Regional Officer Karnal

           For Haryana State Pollution Control Board

No. :HWM/KAR/2023/33471170 DT: 06/03/2023

Sub: Grant of Authorization under Hazardous and Other Wastes(Management & Transboundry
Movement) Rules, 2016

1. Reference of application:33471170 dated: 06/03/2023
2. Bajrang Industries  of Bajrang Industries  is hereby granted an authorization for utilisation on the

premises situated at Village Kairwali Nagla Megha Road

S.No. Name of process and Category of
Hazardous Waste as per the Schedules I,
II and III of these rules

Authorised mode of disposal or recycling
or utilisation or co-processing, etc.

Quantity

1 Part B,
B3-B3140

Agreement 20
KL/Annu
m

2 Purification and treatment of  exhaust
air, water and waste water from the ........
treatment plants (CETP’s),
Chemical sludge from waste water
treatment

Agreement 0.001
T/Annum

1. The authorization shall be valid for a period of 01/04/2023 to 31/03/2028
2. The authorization is subject to the following general and specific conditions :-

(i)  1.Unit will handover hazz wqaste/waste oil of D.G set only to the Gepil/Authorized recycler. 2.
That the unit will comply with all the provisions of Hazardous Waste Rules and submit annual
return with in 7 days . 3. That unit will apply for the renewal of the Authorization well in time
4.That the Authorization so granted shall become invalid in case of violation of any of the above
/ any law of the land . SHAILENDER 

ARORA
Digitally signed by SHAILENDER 
ARORA 
Date: 2023.03.06 12:23:56 +05'30'
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2

Application no. :33471170

Industry id: 17KAR4613308

Date: 06/03/2023

                                                                                    
Conditions of Authorization:

                                                                                    

                                                                                    
                    Regional Officer Karnal

           For Haryana State Pollution Control Board
                      

1. The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986,
and the rules made there under.

2. The authorization or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Control Board.

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and
other wastes except what is permitted through this authorization.

4. Any unauthorised change is personnel equipment or working conditions as mentioned in the
application by the person authorised shall constitute a breach of this authorization.

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorization is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at regular
interval of time.

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control
Board guidelines on "Implementing Liabilities for Environmental Damages due to Handling and
Disposal of Hazardous Waste and Penalty".

7. An application for the renewal of an authorization shall be made as laid down under these Rules.
8. Any other conditions for compliance as per the guidelines issued by the Ministry of Environment,

Forest and Climate Changes or Central Pollution Control Board from time to time.
9. Annual return shall be filed by June 30 th for the period ensuring 31 st March of the year.

SHAILENDER 
ARORA

Digitally signed by 
SHAILENDER ARORA 
Date: 2023.03.06 
12:24:21 +05'30'
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